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bring urban agricultural lands at par
with other urban properties, it has 
now  been decided to m ake urban agri
cultural land holdings o f the value o f 
pa. 10,000 and less, aUottable.

<b) Yes. Evacuee industrial estab
lishments valued at Rs. 50,000 or less 
are allottable.

Shri A . S. S v h t d l :  May I ask w hy
this discrimination between industrial 
establishments and blocks o f urban 
agricultural land? W here as the 
value kept for  industrial establish
ments is Rs. 20,000 in the case o f agri
cultural land it is Rs. 10,000.

Shri M ehr Chand Khanna: I said
in the case o f  urban agricultural lands 
we are treating them on a par with 
the urban evacuee property. For that 
the lim it o f allottability is Rs. 10,000 
and less.

Shri A. S. Sarhadi: May I know
th£  areas o f the blocks that are being 
prepared for the purpose o f assessing 
their value?

Shri M ehr Chand Khanna: If the
value o f a building allotted is 
Rs. 10,000 or less, then it becomes 
allottable.

Shri A . S. Sarhadi: What is the
area of that holding?

Shri Mehr Chand Khanna: The
area w ill depend on the valuation 
which is done on a cash basis.
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Evacuee Property

•252. Shri M ool Chand: Will the-
Minister of Rehabilitation and M inori
ty Affairs be pleased to state:

(a ) whether Government have- 
received any representation from  
Evacuee's unsecured creditors and 
Muslim Evacuee Unsecured Creditors 
Association, K am al, in connection 
w ith the realization o f  decretal 
amounts against evacuee’s;

(b )  whether Governm ent’s attention' 
has been drawn to numerous com 
plaints o f  these creditors in the Press;

(c )  whether Government has co l
lected figures of the total amount o f  
the claims o f these creditors in the 
shape o f  court decrees against eva
cuees;

(d ) whether Government has taken 
any action on these representations;

(e ) if so, nature of the action taken 
thereon; and

( f )  if not, the reasons thereof?
The Minister o f Rehabilitation and' 

M inority Affairs (Shri M ehr Chand
K hanna): (a ) Yes.

(b )  Yes.
(c )  No.
(d ) Yes.
(e) Suitable replies to parties in

form ing them that no payment could 
be made in respect o f  unsecured third- 
party claims w ere sent.

( f )  Does not arise.
Shri Moot Chand: May 1 kn ow

what action has been taken in connec
tion with part (c )  o f  the question?
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Shri M ehr C h u d  Kbanna: I  s a id
suitable replies to the parties have a l
rea d y  been sent.

A ll  India Sericultural T n U n taf 
Institute

*253. Shri Thlmm aiah: W ill the
'M inister o f Com m erce and Industry
"be pleased to refer to the rep ly given 
■to Starred Question No. 479 on the 
'27th N ovem ber, 1956 and state:

(a )  w hether the location o f the A ll 
India Sericultural Training Institute 
lia s  since been finalised; and

(b )  if so, w here it is going to be 
'located?

The M inister o f Com m erce (Shri 
’K anu ngo): (a ) No, Sir.

(b )  Does not arise.

Shri Thimmaiah: Is it not a fact
:that the Central S ilk  Board has recom 
m en d ed  the location o f  this Sericul
tural Training Institute at Bangalore?

Shri K anungo: Yes, it has recom 
m en ded  that an institute m ay be esta
blished at Bangalore.

Shri Thlm m aiah: M ay I know when 
i t  is going to be established?

Shri K anungo: It w ill be  estab-
lish ed  after the plans and estimates 
-are approved.

Shri Thlmm aiah: Has not the plan
’been  sent by the Central Silk Board 
>up till now ?

Shri K anungo: No.
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Rural Housing

*854. Shri Supakar: W ill the M inis
ter o f  W orks, Housing and Supply beu
pleased to state:

(a ) w hether any am ount has been 
allotted to  Orissa for  expenditure on 
rural housing during the Second Five 
Y ear Plan period; and

(b ) if  so, the am ount spent so far
in Orissa on rural housing pro
gram m e?

The Deputy M inister o f  W orks,
Housing and Supply (Shri A nil K . 
Chanda): (a ) and (b ) . The sum or
Rs. 10 crores  available fo r  rural
housing in the Second Five Y ear Plan 
has not so fa r  been allocated to  States, 
as the rural housing program m e nas 
not yet been finalised. T he pro
gram m e is likely  to be finalised soon. 
In the meantime, allocations o f  a toK en  
character have been made to States 
in the current financial year. A  sifm 
o f Rs. 1-50 lakhs has been allocated 
to Orissa.

Shri Supakar: May I know if there 
is any proposal to give the same 
a m o u n t  o f loan for rural housing as 
for housing in urban areas?

Shri Anil K . Chanda: The alloca
tions w ill be made according to the 
needs in particular States.

Shri Ranga: W hat is the total
amount o f m oney that is allocated for 
this rural housing for the w hole of 
India?

Shri Anil K . Chanda: The amount
is Rs. 10 crores.

Shri Ranga: Is it proposed to make 
special provision for  constructing 
these houses for the Scheduled Castes 
and village artisans especially?

Shri Anil K . Chanda: Certain sums 
have been provided for  in the M inis
try o f Home Affairs for  housing for 
Scheduled Castes and Scheduled 
Tribes people.

Shri Thlmmaiah: May I know
w hether the rural housing scheme is




